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CINEMATOGRAPH (CENSORSHIP) SIXTH 
AMENDMENT RULES, 1966, ETC. 

The Depaty Mbtlster In the MlnIstry 
of Information and BroadcastlDc 
tShrlmati Nandhli SatpaU): O. behalt 
• 1 Shri Raj Bahadur. I beg to lay. on 
Ihe Table: 

(1) A copy each of the following 
Notifications under Bub-section 
(3) of section 8 of the Cinema_ 

tpgraph Act, 1952:-

(i) The Cinematograph (Cen-
sorship) Sixth Amendment 
Rules. 1966. published in No-
tification No. G.S.R. 74Q in 
. Gazette of India dated the 
21st May, 1966. 

(ii) G .. S.R. 1182 publishod in 
Gazette of India dated the 
30th July, 1966. 

(2) A statement showing reasons 
for delay in laying the Noti-
fication mentioned at (i) of 
item (1) above. 

lPlllced in Lib~IlTII. See No. LT-
8837/66] 

12".48 hr1I. 

MESSAGE FROM RAJYA SABHA 

Secretary: Sir, 1 have to report 
the following message received from 
the Secretary of Rajya Sabha;-

"In' accordance with the provi-
,ions of rule III of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a .copy of the Railway 
Property (Unlawful Possession) 
Bill. 1966, which has been passed 
by the RajYa Sabha at its sltta:, 
Ileld on the 17th August, 1966. 

RAILWAY PROPERTY HJNLAWFUL 
POSSESSION) BILL 

As PASSED BY RA1YA SABRA 

Secretary: Sir. I lay on the Table 
of . the House the Railway Property 
(Unlawtul Possession) Bill. 1966, a • 
passed by Rajya Sabha. 

COMMITTEE OF PRIVILEGES 

NINTH REPORT 

. Shri Krlshnamoorthy Rao (Shimo-
ga): I present the Ninth Report of the 
Commilte~ of Privileges. 

DELHI SALES-TAX BILL-

The Minister of Finance (Shri Sach-
Indra Chaudhuri): I beg to mOVe for 
leave to introduce a -Bill to consolidate 
and amend the law relating to the levy 
of tax on sale of goods in Delhi. 

Mr. S)R>aker: The question is: 

"That leave be granted to intro-
duce a Bill to consolidate and 
amend the law relating to the levy 
of tax on sale of goods in Delhi." 
Shri Harl Vishnu Kamatb Tose-
Mr. Speaker: Mr. Yashp~l Singh to 

oppose the introduction of the Bill. 

"11 1m'f11'f f~ (i"n <it) nr 
fiRf If'T ii WI'l~f If'om ~ t I 

f~ it ~ " g! ~C\" ;'111"r i'll1 
;qi ~ ~ ~n- r,,""f! ;t, .<ITq!?:! 'l'f 
i~;t,'1~"" "I,'*' ~ I nrfiRf;r.lj,aT-
M 'lTf<;rli-" 'f."f l:{f, mq,r.rT 'ItT '~'1T 

f'f; qr~ '!l1!l" ~lW q7 tiffi "fmif I 

~ fi!<i il; l!~ ~ '!{f!l'fiTT qr~ 
i:r 0T.tr ;;rr ":iIT~ I ~ it lfli: ~l 'I'n 
~. 

"With that ;'bject In view. It is 
proposed, to provide for the maxi. 

--------------~----~---------------~ 
·Published in Gazehe of India Ex traordinary Part n, Section, dated 

nth August, 1166. 
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mum rate of seven pe~ cent of 
general sales tax (as against the 
existing rate of live per cent) 
within which the Central Govern-
ment may, by notification, fix the 
eflective rate of sales tax." 

lfi\: f'li'l' ~.Irft 'Tit~;; if; f"l<1l1f. 

~ I '1"""1<: wrfi ifOI'T ~ iffWr ~ 'P' 
tiffi ~I ilifr \1'!7,fr ~ I ~ qrf<,ltc: 
'fiT m>irfm ~ I ~lJ w~rf'd'~ '1"1' '3~ 
ST'IT '1<1T ;;JTif! 'iifm i 

n,if; <ner ~ ~t ~ f'fi' 'It'f'.fi'!< ~;;ir 
'r llQ[ if; o'lT'nf"lT 'Pf fw~ >rtiot '3ft 
mw=rif ro:rllIT "11 <rg f'li'l' '?lJ '1~<n~ 

if; "'tf~:;r'mdr~ I 

<'ir«':r meT lf~ ~ for. HI '!'ICI ;;it qr'f 
!l'f~CI ~iffi ~ .. ill '>l'per ~~ <V:TT~ 

~ ~I'<: mer m"mf 1!if'f ""-IOf ,; '1T<foT < 
~'" 'fi1f ma'fi'p: ;;,,1 ~ I +rTq-<j;t ;m;,r 
it, ";~iffllifRlf, 0:11 <IN ~ ~ lTrof;;r 
if,-.-crl r f", ~'J fq" 'fir ihr ~77Of if"r 
,,:;rrom ;; {t;;fT1) I 

Shri Uari V!>·!tnu Kamath (Hoshan-
gabad): I rise to oppose the introduc-
tion under rule 72 of the Rules of Pro-
cedure. For the third time within the 
incredibly brief span Of less than a 
week, it is my painful duty to oppose 
the moti'on for leave for introduction 
of the Bill in this House. Last Tues-
day I the same remissness or careless-
ness or perfunctoriness of the Treasury 
Benches was brought before the House, 
and the Deputy-Speaker upheld my 
point of order and it was recommitted 
to the ~nistry for fresh action under 
the rules. Last Friday, you came 
within ·an ace of upholding the point 
of order. Be that as it may, the Bill 
.. ent through late in the evening. 

Today, again, may I invite your 
attention to the financial memorandum 
appended to the Bill, which is w:holly 
contrary to or at least not in conson-
BIlce with the rule. at procedure? At 
the outset, I may make it ~lear to the 

HouSe and to you that I am not • 
.tickler for rules. I may humbly sub-
mit that I am 8 respecter of rules be-
cause I believe that unless the ~ules 
are observed, work in the House will 
become chaotic gradually, by and by, 
and I believe that what the rule of law 

. is to a parliamentary democracy, so iI 
the rule Of rules to a democratic par-
liament. 

Will you kindly bestow your atten-
tion on rule '69? 

Rule 69 reads thus: 

.. (1) A bill involving expendi-
ture shall be accompanied by a 
financial memorandum .. 

What that memorandum should be 
like is then mentioned. 

.. which shall invite particu-
lar attention to the rlauses involv-
ing expenditure and shall also give 
an estimate of the recurring and 
non-recurring expenditure involv-
ed in case the Bill is passed into 
law.". 

It was on this ground that the Javanti 
Bill waS postponed. by almost a ~eek 
now. I do not know why this sort of 
remissness, inertia or laziness has 
come over this Government; I do not 
know why this kind of somnolent rom-
placence of the moribund Government 
as regards lhe rules is there; I do not 
know why wilh all their paraphernalia 
of secretaries. joint .ecretaries, deputy 
secretaries, assistant secretaries, private 
secretaries and persona) assistanb 
these mistakes still oCCUr in such a 
matter as this, which can he easily 
detected; I have worked si~gle-hand­
cd, and even so I have been able to 
find out this error. .. 

The financial memorandum is one 
more funny document bordering' on the 
ludicrous. It says: 

"Though the proposed legislation 
.... i'«llly replaces ...... ~' Kindly 
mark the words 'wholly replaces'. 
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( do not know who' the draftsman 
ts. It says: 

... wholly replaces the existing 
rules ....•• 

Shri Warlor (Trichur): Wholly? 

8hri Hari Vishnu Kamath: Wholly, 
that is, completely, entirely. 

Mr. Speaker: The han. Member may 
address me. 

Shri Bari Vishnu Kamath: I thought 
be had not heard me and, therefore, 
I was explaining it to' him. After all, 
this House has to vote on this motion. 
He had probably thought that the 
word was derived from 'hole. The 
word here is ''w-h-o-I-l-y''. The 
ftnaneial memorandum further reads: 

. wholly replaces the existing 
sales tax law applicable in Delhi, 
it maintains the basic structure ... " 

It wholly replaces and yet it retains 
the basic structure. Even that is 
not so bad, but what follows is cer-
tainly something very revealing about 
the capacity of this Government to 
handle even minor matters .. It says: 

"The only important . ('hange, 
which has any financial bearing, 
and which is proposed to be made 
through this Bill, .is the setting 
up of an Appellate Tribunal. " 

Now. rule 69 of our Rules of Proce-
dure is mandatory. I hope you will 
not exercise your discretion in the 

. Tr~asury Benches' interest today, 

Shri Sonavan. (Pandharpur): Why 
should he anticipate it? 

Mr, Speaker: The han. Member may 
mention the points very briefly, 

I 

Shri nari Vishnu Kamath: am 
ve, y brief in fact. I shall be b~l'fer 
than some of my colleagues have been 
here in this House, and much briefer; 
anti I would request you to be patient 
a little. The wording in rule e9 is: 

'shall invite particular ottelltion 
to the clau ........ .'. 

The financial memorandum is a very 
brief memorandum and it consists of 
only about ten Jines, but there is not 
a single clause mentioned in the memo-
randum. Not a single claUSe is men-
tioned therein. I had to spend a few 
minutes going through the 'bulkyish' 
Bill, to find out where the clause. 
would be which' would inVOlve expen-
diture. I turned page after page and 
the same dull drab type confronted me; 
ultimately my eyes alighted gn two, 
clauses. I am sorry because I have 
no personal assistance. I could not 
flag them. But there are two claus,,", 
somewhere tucked away in the body 
of the Bill. I .hall not weary th. 
House with the details .. But there are 
two clauses, which have not been men-
tioned in the memorandum .. 

Mr. Speaker: His tirst point is that 
the clauses are not mentipned in the 
memorandum. What i. hi. other 
point? 

Shri narl Vishnu Kamath: That;. 
the main thing. . . 

Mr. Speaker: I have noted that 
namely that. the clauses ought to have 
been specifically mentioned in the 
memorandum. 

Shri nari Vishnu Kamath: 'I have to 
convince the House, L suppose, be· 
cause the HOUSe has to vote on thf"! 
motion. 

Mr. Speaker: I was asking him for 
the second point Or the second objec-
tion: 

Shri Hari Vishnu' Kamath: Then. 
there is a da use which ref",," to the 
Sales Tax Commissioner besides a Sales 
Tax Appellate Tribunal. That is ther .. 
in the body of the Bill. If you would 
permit me, I shan mention the number 
at the claUSe also. I shall· not take 
as much time as Shrj Chagla did a 
little while ago. Here it is. I have got 
it; it is clause 9. Then, there Is an-
other clause, namely clause 12. These 
clauses which .hould have been men-
tioned in' the memorandum have qat 
been mentioned there at all. But rule 
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89 makes it obligatory and leaves no 
discretion. The only discretion is in 
the proviso, but the proviso does not 
help you or the House or the Minister. 
I am referring to the proviso to sub-
rule (2) of rule 69. FortUIllltely, 
clause 9 is in thicl< type, though not 
in italics; it is in thick type; it.is in 
bold type, and, it refers to .the com-
missioner Of sales-tax. I do not know 
if it is the old thing being continued. 
If that were so, there was no need to 
mention it or 10 put it in thick type 
in .the body Of the Bili. If it was an 
old thing to be continued in future, 
then there was no need for that. But 
if it is a new thing involving new ex~ 
penditure, if it seeks to create a new 
institution or new authority which in-
volves expenditure, then it must be 
mentioned in the memorandum, if not 
by quoting the clause, at least by a 
reference to the provisions in the 
clause. Now, neither of the two clau-
ieS whiCh are in thick type in the 
body of the Bill is mentioned in the 
memorandum, nor is there any refer--
ence eVen by a =emote suggestion to 
this clause relating 10 the commissioner 
of sales tax. 

In view of both these facts, I do 
IlUbmit that in the interests of promot-
ing the efficiency Of the House, parti-
eularly of,the Treasury Benches, which 
have. been woefully lacking in that 
essential quality in recent times, I do 
hope that you would take them to task 
for this lapse, because we are taken to 
task also in some cases. I shall just 
mention only one instance. If we on 
this side Of the House are five minutes 
late in giving notice of a motion in the 
Notice .Office, it Is "taken up only as 
for the next day, and not for that day. 
We lose our rights, and we are almost 
deprived of our rights, so to say.' if 
We ·are five minutes late. But here are 
·the Treasury Benches, in their serried 
ranks, with all their hordes ~ehind 
them; and they cannot do even this 
omall thing. Please, therefore, hold 
over this Bill till they give a correct 
memorandum. 

Abrl SachlMra Chaudhurl: So far as 
t ean see the oblectiona of Shri Yuh-

pal Singh, they relate to the provisiona 
of the Bill, and thOSe can be taken care 
of only when the Bill is debated UpeD 
here and not before that. 

So far as Shri Kamath's objection is 
concerned, if I have understood hiDl 
correctly, it is this. Of course, he w.-
very fulsome in his speech, bul I aID 
afraid that I have not quite caught the 
point. 

Mr. Speaker: The only point is that 
rule 69 makes it incumbent upon the 
Minister that a Bill involving expendi-
ture shall be accompanied by a fina .... 
cial memorandum, and in that financial 
memorandwn particular or special 
attention is to be invited to the claus. 
involving expenditure. That has not 
been done in this case. 

Shrl Kauga (Chittoor): He i8' the 
watchdog Of OUr finances. 

Shrl Sacbindra Chaudhuri All 
that i ean say i. this .. 

Mr. Speaker: An ""timatc of the 
recurring and non-recurring e. 
penditure is given, but special atte .. 
tion has to be inVited to the par6-
cular clauses involving expenditu", 
and that has not been done in th. 
financial memorandum. 

13 hd. 

ShI1 8aeh1ndra Chaudhurl: So far 
as the clauses are concerned, the a .. 
cusation that the clause. involvin. 
expenditure have not been mentionCli 
iIi the financial memorandum is perf" .. 
tly correct. But we have said what 
are the things contemplated. If YOIl 
kindly look at the financial memor ...... 
dum, of course a certain amount 01. 
levi.ty has been created by the lang ... 
age used, 'Though the proposed leg;... 
lation wholly replaces the existin. 
sales tax law applicable in Delhi it 
main-.lns the basic structure nnd the 
scheme of the existing Act'. 

But We felt the necessity of saylnc 
this because if the Bill is passed, in 
the new Act the scheme will be maio-
tained as it was In the pre,'louo Act. 
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[Shri Sachlndra Chaudhurl] 
The only real departure i. in the mat-

. ter of setting up an appellate tribunal. 
In respect of that, we have mentioned 
in the financial memorandum as to 
what would be the financial implica-
tions . thereof, though the point made 
by Shri Kamath is perfectly correct 
that the particular clauses in the Blll 
which refer to this have not been 
mentioned. If it is contended that be-
caUSe of this the Bill should not be 
introduced today, 'I would say that the 
House has got the right to condone a 
mere irregularity and not an illega-
lity. I would. therefore, request the 
House to condone that irregularity' 
and allow the Bill to be introduced. If 
it is not acceptable .... 

Sbri Maurya (Aligarh): Let ua hear 
tho ~w Minister. 

Mr. Speaker: The first was that a 
Bill involving expenditure 9hsJ.l be 
accompanied by a financial memoran-
dum which shall invite particular at-
tention to the clauses involving expen-
diture. That has. not been done. My 
difficultv is that there is no discretion 
also lcit with the Speaker so far as 
this provision is concerned. There is 
a proviso that in case the clause. in-
volving expenditure are not printed 
in thick type. the Speaker can permit 
the Mini~tpT concerned to bring such 
clauses to the notice o~ the House. But 
here it is something else. If the Law 
Minister or others can help.... (In-
terruptions). Order, order. I do not 
lind any escape out of this rule. 

Shrl DaJL (Indore): Why should 
you be anxious for escape ? 

Mr. Speaktrr: I would request the 
Minister to make up the deficiency 
and then brIng forwa,d the Bill to-
morrow. 

Sbri Barl VIshnu Kamath: Thank 
,)'Ou. .. 

Shrl Tyal1 (Dehra Dun): The o\!lcer 
in charge in the Ministry must be 
taken to task. We are ashamed of it. 

The Mlalstolt' of Law (Sbri G. 8, 
"'atbak: It Is not my Ministry. 

13.04 bu. 

MOTION RE: FIFTY-FIFTH REPORT 
OF THE PUBLIC ACCOUNTS 

COMMITrEE 

Mr, Speaker: Shri Surendranath 
Dwi""dy has to move the motiOft 
star.ding in his name. J.t I may be per 
mitted, I may just say a few words ia 
the beginning so far as this is concerA-
ed. 

This is an extraordinary step that 
We have ,taken be-cause during the last 
so many years since independence we 
have not discussed any report of the 
Public Accounts Committep This is 
the first time we are discussing it; I 
8m talking of the period since inde-
pendence; in the pre-independence 
days, it might hav~ been discussed. 

Shrl S. M. Banerjee (Kanpur): We 
are much more democratic. 

Mr, Speaker: As I said. no report 
has been discussed since independence 
My predecessor as weli as myself have 
laid down: whenever there was an oc-
casion for it, that the report of the 
Public Accounts Comml\fee which 
contains so many matters shtAlld not 
be discussed. but a specific issue over 
which there is divergence of opinion 
between the Committee an~ a Mini.-
ter can certainly .be brought before 
the House and discussed. The House 
has got that authority, not that it has-
n't. The 8llthority is ultimately with 
'.he House and it can discuss, but it 
shoulrl be confined to a SPecific issue. 
because if the reports are to be dis-
cussed, they contain sO many things, 
the discussion would not be specific, 
many members would refer to differ-
ent ihings atld there would be rather 
a ton'used discussion which might not 
enablc Us to come to a definite deci-
sion. 

There'"re, in the case of' the 55th 
Report, I have allowed a discussion 
because this is pertaining to a specifiC 
issue and not to other things. That· 
arOSe out of ·the 50th Report of the 
Committee. The 55th Report relates 
only to one Issue and not to others. 




